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e Crime Branch
/s 420468 471 IPC & 18 ALTYIS8(C)H/27 B(1L)

LT
Bijender Vs, State

27 C) Drugs & Cosmetics

22,08, 2020

Fresh application for extension of interim bail received. it he checked ond

li'}[ih[{'l'l‘li_

Matter taken up through Video Conferencing (Cisco Webex).

LA

ch. Virender Singh, Ld. Addl PP for Statie.

L. Counsel for applicant/accused Bijender

Three bail applications taken up together as all are movisd in
punnveted maners e FIR Mo, 74/18, € M. D74/19' & CC No, 427/1% These

applications have been moved lor extension ol bail of applicant Bijendes

Areuments heard

vide order dared 22.07.2020 applicant wis  @dmit d on
interim bail inall the above three matiers for 30 days. Ld. Counsel [or appuian
subimits that interim badl of the applicant 15 gomg 1o lay itsell. In view
of the judgement passed by Hon'ble High Court of Delhi on 13 07 2020 *Court
on its own motion Vs, State of NCT of Delhi & Ors”, W.F.(L) 303772020,
same terms and

interim badl

of the applicant is extended till 31.08.2020, on &




FIR No. 74/18
PS5 Crime Branch

u/s 420/468/471 IPC & 18 A1) 18(C)/27 BI11)/27(C)
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FIR No.05985/20

'S Kashmere Gate

s 394/397/482/411 /34 1PC

State Vs, Yashwant Khatri @ Sangram Deswal & Anr.

22.08.2020
Matter taken up through Video Conferencing (Cisco Webex).

Present: sh. Virender Singh, Ld. Addl, PP for State.

Both accused are in JC,

Al request, put up for arguments on charge on 05. 10.2020.

Charu Aggarwal)

AS -0/ Central Bistl

THC/ Delhi-22.08, 2020
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